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1 0.6.96 	 1fl this application the applicant 

has ccne up to quash the Melhorandum dated 

25th May, 1996 vide Annexure5 to this 

Original application whereupon he has bee: 

asked to ecpian by a representation to  
certain action proposed to be taken again. l 

-' 
him by the disciplinary authority. After 

hearing the learned counsel for the 

applicant Shri S.K.Nayak and Shri Akhaya , 

Mishra, 4dditiona1 Standing Counsel for 

the respondents, it apars that the 

applicant has approached this Tribunal 

at a premature stage without exhausting 

normal administrative remedies which are 

available to him. He sc*ild have pit in 	cv-' 
a representation which was asked to put 

in by the impugned ernoraneum by canvass; 

the grounds before,te-ap} 

In the circumstances, it is not consideH1) 

to be a fit case for admission. However, 

as the time for filing of representation 

in terms of the impugned memoraneurn is 

due to expire on or about this day, I, 

therefore grant an extension of time  
rOm to-day 

by 15 daysLto enable him to pit in . . . 	% ' 
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..1 aO.6.96 	a representation 	see to the 

impugned memorandum dated 25th May. 1996. 

The applicaticn is therefore 	C- )- b 

dismissed at the admission stage itself, 	\r.ftfr\ L. c-jvi 

but the petitioner will be allowed to 
file representation as aforesctid within Q 

the time stipulated above • 
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